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No. 11 '(i}f Vidhayee and Sansadiya Karya /2001
Dated Debradun, Janiary 20, 2001

IN pursuanes of tha provisions of Clause (3} of Adicle 348 of tha Constitution of India, the
Gavemnar is plaased (0 order the publication of the following English ransiziion of the Uitar Pradesh
Magar Palka Adttnryam {((Htaranchal Sanshodhan) Adhiniyam, 2001 {Uitaranchal Adhiniyam Sankdya
1 of 2001). :

_ . As passed by the Uttaranchal { agistative Assernbly and assented to by the Gevemnor on
Janemy 18, 2001, .

THE UTTAR PRADESH MUNICIPALITIES £CT
{UTTARANCHAL SANSHOCHANY ACT, 2085
{Urrarancia Act No. 1 oF 2001}
[As pazsed by the Wiaranechal Legistature}
AN
ACT

to amend the Uttar Pradesh Municipalities Act, 1915 i) ils
- . . appfication to Ultaranchal

I¥ s riereny enacted in the (fly ficst year of the Fepublic of
india as follows- .

1. (1) This Act may b called the Ultar Pradeshn baimicipali- +— shael titte and
ies Act (Uttaranchat Sanshodhan) Adhintyam, 2001. exienl
. {2} It extents 1o the whole of Uttaranchal.
{3} it sholl be deemad lo hdve come info force on tith

December, 2000.
2. After section 10-A of Uttar Pradesh Municipaiiies Agl,  Addikan of nenw
1916 the following section shall 5. inserled, nomely seghon 39 A dn

LLP. AciNo 2 of

“"10-AA~-Temporary provisionregarding adminisirationefa o o

Municipality unt & new Municipaiily s constituted-Where ihe term
of a Municigal CounciliNapar Panchayal has expircd and a new
Municipal CounciNagar Panchayat has not been constiteiad, tnen
until the due constitution of the-new Municipal CooncliNagar
Papchayat-—

_ {a)y all powers, functions and dufies of the Liuniciped
CounctfNagar Panthayat, its prasident and commiilce shiail be
vested in 2nd be exercsed, performed and discharged hy za officer
apponted in that behalf by the &lste Governmen, heicinafier re-
ferred o s tho Administrator, and the Administralor shall be deemed
in law to be the Municipal Gounci/Negar Panchayz!, the President
or the Commiliee as the occasion may require,

(b) such salary and allowances of the Adminsto:izr as the
Stle Covernmenl may by gener' or special order in thi! oihaR fix
shell be paid out of Municipal Fiuidt, - -

(€} the State Governmienl Moy from lime Lo ime & nolfica-
tior: in Gazette, make such incicental or consequential previsions.
including provisions for adapting, altering or modifying any prosi-
sion of this Act, without alfecting 2 subisiance, as fmay apgear o d
to be necessary or expedient for carmying oul the pugrse of i5e
section:

 Provided that where the Administrator appoirted u-ar this
section ts the Distric! Magistrale, be may, subject to any generat wt
spedal order of the State Governmiont, delegate afl or 0y of b
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powers, funclions and dufies under this Acl to any officer subordi-

: nate 1o him (hereinafier referred lo as lhe officer-in-charge}and there-

E afler the salary and alowances of the officer-in-charge shall be paid
: in acsordance with clause (b) :

Provided futher that the Administrator appointed under this

section shall have o lerm not exceeding six monlhs or lill the new

Municipal Council/Nagar Panchayal is constituled, whichever is

LY

earlier” )
Rapeal and 3-(1) The Yuaranchal (Adaptalion and hizdification of {he Uliaranchal
savings Uttar Pradesh Nagar Palika Adhiniyam, 1916) Ordinance, 200G is S’d"zm"f;m
hereby repealed. S e o

{2) Notwithstanding such repeal, anyihing dene or any
action taken under the corresponding provisions of ihe Ullar Pradesh
Municipalities Act, 1916 as amended by the Ordinance referred 1o
in sub-seclion (1), shai! he deemed to' have been done or {aken
unddr the corresponding provisions of the Ultar Pradesh Munici-
palities Acl, 1916 as amended by ihis Acl, as if {he provisions of
this Act were in force at all material times.

8y Order,
(REHAD HUSSAIN,
Sachiv.

ﬂ?owo:ip (@R0Z0) & s /650-2001—250 (FTHER) )
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No, 06/ Vidhayse And Sansadiya Karya/2001
Dated Dehradun, May 08, 2001

In pursuancs of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Municipalities Act {Dwitiya Uttaranchal Sanshodhan) Bill, 2001 (Uttaranchal Adhiniyam Sankhya 06
of 2001) as passed by the Ufltaranchal Legislative Assembly and assented to by the Govemnor on
May 08, 2001,

THE UTTAR PRADESH MUNICIPALITIES ACT (DWITIYA UTTARANCHAL
SANSHODHAN) ACT, 2001

To further amend the Utfar Pradesh Municipaiities Act 1916 in its application
to Uttaranchal.
AN
ACT

It is hereby enacted in the fifty second year of the Republic of India as
follows =~ i ' -
Short tileand 1, (1) This Act may be calied the Uttar Pradesh Municipalities Act (Dwitiya
oxtent Uttaranchal Sanshodhan) Adhiniyam, 2001.

{2) Itextents to the whoie of Uttaranchal.

{3) Itshall come into force on June 11, 2Q01.
Amendmentdd 2. After clause (¢} of Section 10-AA of the Uttar Pradesh Municipalities Act 1916

the d . : . .
p,,,fﬁﬁ";‘, dause the Second Proviso of the said Seclion shall be substituted as under, namely:—

{c) of section
10-AA of U.P. Act
no. 2 of 1916
“Provided further that the Adminisirator appointed under this section shall have

a term till March 31, 2002 or till the new Municipal Council/Nagar Panchayat is
conslituted, whichever is earlier.”

By Order,

(P. C. Pant)
Sachiv, Vidhayee.

P.5.U.(Re.} 4 Vidhayee/149--2001--500 (Computer).
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